FOR THE ATTENTION OF THE STAKEHOLDERS OF BHARUCHA & MOTIVALA INFRASTRUCTURE PRIVATE

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

LIMITED
SI. No. PARTICULARS DETAILS
1. Name of corporate debtor Bharucha & Motivala Infrastructure Private Limited
2. Date of incorporation of corporate debtor 21 June 2010
3 Aut.honty under which corporate debtor is incorporated / Registrar of Companies, Pune
registered
4 Corporate Identity No. / Limited Liability Identification No. U45200PN2010PTC136648
of corporate debtor
5 Address of the registered office and principal office (if any) of Bungalow No. 10, Staveley Road, Near Joes Mess, Pune,
: corporate debtor Mabharashtra — 411001
6. Date of closure of Insolvency Resolution Process 24 August 2026
7. Liquidation commencement date of corporate debtor 24 August 2026 (order received on 27.08.26)
3 Name and registration number of the insolvency professional Mr. Nitin Om Kothari
’ acting as liquidator IBBI/IPA-001/1P-P-02310/2020-2021/13477
3A-303, Whispering Palms Building No. 3 CHS Ltd.,
9 Address and e-mail of the liquidator, as registered with the Lokhandwala Township, Kandivali (East), Mumbai City,
’ Board Maharashtra — 400101
Email: cakotharico@gmail.com
F-151, B Wing, Express Zone mall.
Address and e-mail to be used for correspondence with the Western Express Highway, Near Oberoi Mall,
10. liquidator Goregaon (East)
qui Maharashtra — 400 097
Email: irp.bmipl@gmail.com
11. Last date for submission of claims 10 September 2026

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, Court-V has ordered the commencement of liquidation of the

Bharucha & Motivala Infrastructure Private Limited on 24 August 2026.

The stakeholders of Bharucha & Motivala Infrastructure Private Limited are hereby called upon to submit their claims with proof on or before

10 September 2026, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with the proof

in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

(As per Regulation 16(1) of Liquidation Process, A person who claims to be a stakeholder, shall submit its claim where not submitted

during the corporate insolvency resolution process as on insolvency commencement date, within fourteen days of the liquidation
commencement date. ]

Date :- 01st September, 2026

Place :- Mumbai

&

Name and Signature of Liquidator: Nitin Om Kothari
Reg No : IBBI/IPA-001/IP-P02310/2020-2021/13477
AFA Valid Upto 30-06-27

Mobile no -9664442266




CORRIGENDUM TO FORM B
Public Announcement
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

The Form B — Public Announcement in respect of Bharucha and Motivala Infrastructure Private Limited (“Corporate
Debtor”) (Under Liquidation) was published in the newspaper namely Financial Express (English Language) on 01
September 2026 as per format mentioned in the Insolvency and Bankruptcy Board (Liquidation Process)
Regulations 2016 (amended upto 02 June 2026).

In view of the Circular No. IBBI/LIQ/96/2026 dated 02 June 2026 issued by the Insolvency and Bankruptcy Board
of India ("IBBI"), the Public Announcement is hereby issued in the revised format. Accordingly, the stakeholders
are requested to kindly consider this Corrigendum as the Public announcement for all purpose in the matter of
Corporate Debtor.

FOR THE ATTENTION OF THE STAKEHOLDERS OF BHARUCHA AND MOTIVALA INFRASTRUCTURE PRIVATE LIMITED

Sr. No. | Particulars Details
1. Name of corporate debtor Bharucha And Motivala Infrastructure Private
Limited
2. Date of incorporation of corporate 21 June 2010
debtor

3. | Authority under which corporate debtor | Registrar of Companies, Pune

is incorporated/registered

4 Corporate Identity No./Limited U45200PN2010PTC136648

Liability Identification No. of
corporate debtor

5. : - Registered Office: Bunglow No. 10, Stavele
Ad-drf:ss of t.he réglstered office and Roagd, Near Joes Mess, Pu%e, Maharashtra, Indi;
principal office (if any) of corporate - 411001.
debtor

6. Date of closure of Insolvency Resolution| 24 August 2026
Process

7. Liquidation commencement date of 24 August 2026 (Order copy received on 27
corporate debtor August 2026)

8. Name and registration number of the Name: Mr. Nitin Om Kothari
insolvency professional acting as Registration No.: IBBI/IPA-001/1P-P-
liquidator 02310/2020-2021/13477

. L Registered Address: 3A-303, Whispering Palms
> Address and e-mail of the liquidator, Bui?ding no 3 CHS Ltd, Lokhandwalz To%vnship,
as registered with the Board Kandivali (east), Mumbai City, Maharashtra

,400101

Email id: cakotharico@gmail.com

Correspondence Address: F-151, B-Wing,
) T Express Zone mall, Western Express Highway,
correspondence with the liquidator Near Oberoi Mall, Goregaon East, Maharashtra-
400063

Email id: irp.bmipl@gmail.com

10. | Address and e-mail to be used for

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench V has ordered the commencement
of liquidation of the Bharucha and Motivala Infrastructure Private Limited (Under Liquidation) on 24
August 2026.

«\\\ oM KO%, -ti"'p
& () o
3, 2ozg3‘;§gz‘u’ Name and Signature of Liquidator- Nitim Om Kothari
%ymﬁcﬁ Bharucha And Motivala Infrastructure Private Limited

Reg No.: IBBI/IPA-001/IP-P-02310/2020-2021/13477

AFA valid upto: June 30, 2027
Date: 02 September 2026
Place: Mumbai
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FINANCIAL EXPRESS

KONKAN VIKAS (DEVELOPMENT) COMPANY LIMITED
Registered Office: 1234, Apte Road, Deccan Gymkhana Pune - 411004
CIN: LH5130PH1861PLCT PE0851 Emall 1D; konkanvikasS@gmall com

NOTICE OF 65TH ANNUAL GENERAL MEETING

1. Nolica is hereby given, that the 63th Annual General Mealing ("AGM") of Konkan
Vikas Development) Company Limited for the financial year ended March 31,
2026 will be held on Saturday, Seplember 26, 2026 af 11:00 AM. &t Office 101,
Lotus Cour, behind Parvali Past office, Panchami Hofel Chowk, Parvali, Pune -
411009, o fransact the ordinary and spacial business, if any, as set out in the Notice
convening the AGM,

2. In compliance with the provisions of the Companies Act, 213 read with tha
Companies (Management and Administration) Rules, 2014, the Nolice convening the
AGM together with the Annual Report for the financial year 2025-28, including the
Fnancial Staternants. the Raports ofthe Boand of Directors and the Auditors thenaon,
is available for inspection by the members of the Company during normal business
hours on all working days up lo the date of the AGM,

3 Members may inspect or oblain & copy of the Nofice of the AGM and the Annugl Repord
al Dffice 107, Lofus Court; behind Parvati Post office, Panchami Hotel Chowk,
Parvati, Pune-411009, during business howrs, Members are requastad to atiend the
AGM &l the scheduled date, time and venue to pariicipate in the proceedings of the

el For and on behalf of the Board of Directors of
Disted this 1" day of September, 2026 Konkan Vikas [Devslopment) Company Limited
Sl Sl Sdl-

Girish Ramkrishna Damle  Prajakia Pravin Ganvir  Lokesh Arvind Chopda
Director Diractor Diracior

Di; 3443285 DM 03103245 CHM: 03329345

KATARE SPINNING MILLS LIMITED
REGD. OFFICE: 14/30 GROUND FLOOR, B WING, KATARE COMPLEX.
GANDHINAGAR, BL. NO. 10 Solapur MH- 413006.
CIN: L17113PN1980PLC022962

Tel No. 02172327555 Email: I-:alares.;.mrungrnill%“irrall com

Motice is hereby given that the 46° Anmual General Mesting (AGM) of the Members of
the Company will be heid on Saturday, the 26 Seplamber, 2026 al 11.00 a.m. (1.5.T.) al
14/30 Ground Floor, B Wing, Katara Complex, Gandhinagar, Bl. Ne, 10 Solapur, MH-
413006.

The Nobice and Annual repor are also available on the websste of the Company and the
Agency, i.e. www. katarespinningmais.com COSL weww.evolingindia.com. Members
who do ot receive the Annual Report, may request far a copy of the same by wrling to
gne Managing Director at the above mentoned E-mail IDs or Registersd Office of the
ampany
Pursuant to Section 108 of the Companles Act, 2013, read with Rules made thereunder
and Regulations 44 of the SEB! [Listing obligations and Disclosure requiremsnis)
Reguistions, 2015, the Company is pleased io provide its members the facility to cast
their vote by elecironic means, on all the resolufions: st forth in the Nobice of the 46
AGM, The defails pursuant to the provisions of the Companies Act, 2013 and the rules
ang given hereunder.
The business may be ransacted through vating by electronics means.
The remote e-voling period staris on Wednesday, 23° September. 2026 at 5.00 AM
and ends on Friday, 25" Seplember, 20252t 5 00PM,
Remote e-wofing shall not be aliowed beyond 5.00 PM. on Friday, 25" Septambar,
2026
Pursuant to Saction 81 of the Companies Act, 2013 and Rules made thereunder the
Hel_gistﬁr af Members and Share Transfer Baok of the I:q:ml:lan:,".l.'lll remain closed fram
19" September, 2026 10 26" September, 2026 (Both days inclusive) for the purpose of
AGM,
Members of the Company holding shares either in physical form or in demsterialized
form, as on the cul- off date of Friday, 18" September, 2026 onéy shall be entitied to avai
ihe facsty of remote e-voling &5 well as woting &t the AGM. A member may pariicipata
the At even afler exercising his nght to vote through remaote e-voling but shall not be
allwed fo vole agam in the meeling
Any person who acquires shares of the Company and becomes a member of the
Company after the dispateh of the AGS Nofice and holds shares az on the cul-off date
i.e. 18" September, 2026 should follow the instructions for e-voling as mentioned in the
AlM Notice for FIRST TIME USER, which is available on the Comipany's website, m
case of any quenes, the shareholder may also confact the Registrar & Transfer Agent
viz. MiS. MUFG Intime India Pvi, Lid, (Formerly known as Link Infime India Private
Limited b and obiain necessary login-id and password,
The Eacility of voling through bafiol papar shall be made available at the AGM and the
members attending the meeting wha have not cast their vote by remote a-voting shall be
able to exercise their right at the meeting through ballof paper.
For etectronic voling, membar may refer the Fraquently Asked Questions "FAQE") and
a-valting manual available atwww evobingindia. com under help secton
For addresging any griavances connecied with Eacility for e-woling by elecironic means,
Contact Dy, Manager, Centraf Depository Services (India} Limited. office: 17 floor, P J
Towers, Dalal Sireed, Fort, Mumbad- 400001, Telephone; contact &t toll free ng, 1800 21
1494911, Email- halpdesk evoling@cdsfindia. com,

For KATARE SPINNING MILLS LIMITED

50/-

Place : Solapur KISHORE KATARE
Date : J0th August, 2026 MANAGING DIRECTOR
(DEN- COE45013)

PUBLIC NOTICE

This Public Notice is hereby issued to inform all concerned persons that
Late Arun Laxman Waghole passed away on 08/06/2024. The property standing
in his name is situated at Village Marunji, Taluka Mulshi, District Pune, bearing
Survey No. 46/4/2, admeasuring 0 Hectare 57 Are, with Pot Kharaba 0 Hectare
0 Are, 1.e. total area 0 Hectare 57 Are, out of which an area of 0 Hectare 02 Are
was held in the name of Late Arun Laxman Waghole.

The legal heirs of the deceased are Mrs. Namrata Arun Waghole, Mr. Vikas
Arun Waghole, Ms. Ketaki Arun Waghole and Ms. Dipali Ganesh Garade,
and there are no other legal heirs, successors, claimants or persons having any
right or interest in the estate of the deceased, to the best of our knowledge and
belief.

If any person has any right, title, ownership, inheritance right, share,
possession, interest or any other legal claim in respect of the said property,
or has any objection to recording the names of the aforesaid legal heirs in the
revenue records, such person shall submit his/her objection in writing, along
with supporting documents, to the undersigned within 7 (seven) days from the
date of publication of this notice.

If no objection is received within the prescribed period, it shall be presumed
that no person has any right, title, interest or claim in respect of the said property,
and the necessary further legal and revenue proceedings shall be carried out
accordingly. No objection received thereafter shall be entertained. The concerned
competent authority shall have the right to take such further necessary action
and pass appropriate orders in respect of the said proceedings. Sd/-

Date : 31/08/2026 Prathmesh Waghole, Advocate
Office Add:- Office No.B, Kotwal Business Zone,
Somatne Shirgaon Road, Somatne Phata, Pune - 410506

SER A

TUTH ARG heA( T A ohi, Wetiet IRRTET Ui Shetel fHosshd o ot TarsT
T st fire R, 4. wremor e st v R @ Siad e sé
e f¥ie o afeaifsia AreTsht gahre o el afgarerar e, WeX fesshd @it
ST ST PRGN TREET forsht U= HI=T & Thelet ohelel 3T, HGHIq
4t 9 Sl =] oo, o fHesshd & qorier o, fsie], st 9 aeera
e, FRR-TER SR ST A Teler ey Haes e 2y, feaid ge
FHRCIATTN STHAT THeT Weiiel TRATeR A W egd el ST Hediel fesshd
& frdy 9 froireHt 3TgH, TMWeY SR HIVTETE DIV YRl 59, TSR
feada TRl 9 ST O | STofiages HigT el STHear THe T IRt
Telier fresshdian TRET JEiel SR Y01 hidiel. T hluTdtal shaears! YRt
ToRR 3TR BYehd IR Sidet SR el A e S,

Ry

TR IO, TGRS AR T, 1. 99, 7. gom Frefern wew, [, 9, A
FRRET a8 fSteel TR qO07 o dIfehT TR Tl e A gEdie Td el
SISt A e 3. ¥R T & 08 T, 4¥ TR + WeTRET oo &, 12 IR 3T THUT
&7 00 B, ¥y 3R T SMHR 20 T. §¢ T Yot 03 B, ¥R 3R + UGS 00 . ¥§
3TR A STHR ol T, \wo T Y TfRA0T SISTREIT 0% TR £ TS & U fieseha,
it =g ST : Y : A . 7. Yokt fireeehd, S0 : . . 32, U
. 7. ¥3, ST : I 9. 7. Yen! fezenal.

gﬁ%w@ra@?:haﬁ 3. Sd/-
S 33/0¢/R038 Adv. Snehal Sachin Devare

Office At: S. No. 17, 301, Parijat Society Ambegaon Khurd,
Pune 411046. Mob. No. 9552580171

». The Kunbi Sahakari Bank Ltd., Mumbai
i 1166, "Ganesh Krupa", Durvankur Hall, Sadashiv Peth, Tilak Road, Pune 411030.
: Tel.: 020-24433335/24497145

POSSESSION NOTICE
( Under Rules 8 (1))
(For Movable & Immovable property)

Whereas,

The undersigned being the Authorized Officer of THE KUNBI SAHAKARI
BANK LTD., MUMBAI under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 (the said
Act) and in exercise of powers conferred under section 13(2) read with rule
9 of the Security Interest ( Enforcement ) Rules, 2002 issued a Demand
Notices dated 10/08/2026 calling upon the owner of the mortgage property
& borrower Mr. Omkar Suresh Raikar and Mr. Avdhut Suresh Raikar
Partners of M/s. Alpine Buildtech Guarantors (1) Mr. Ajay Ravindra
Raikar (2) Mrs. Suvarna Vijay Raikar (3) M/s. Vishawambhar
Residency (Partnership Firm) (4) Mr. Omkar Suresh Raikar and Mr.
Sanjay Kisan Zagade Partners of M/s. Vishawambhar Residency (5)
Mr. Omkar Suresh Raikar and Mr. Avdhut Suresh Raikar in their
personal surety capacity as the partners of the firm. Within the
meaning of the said Act to repay the amount mentioned in the notice being
Rs. 36,27,595=54 (Rupees Thirty Six Lakh Twenty Seven Thousands
Five Hundred Ninety Five and Paise Fifty Four only) for Machinery
Loan as on 10/02/2026 with further interest and recovery charges
within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notices is hereby given to
them and the public in general that the undersigned being the Authorized
Officer of The Kunbi Sahakari Bank Ltd., Mumbai had taken symbolic
possession of the property as described herein below in exercise of
powers conferred upon him under section 13(4) of the said Act, read with
rule 9 of the said rules on this 27/08/2026.

The Borrower in particular and Guarantors the public in general is hereby
cautioned not to deal with the property and any dealings with the property
will be subject to the charge of THE KUNBI SAHAKARI BANK LTD.,
MUMBAI for an amount of Rs. 30,72,704=54 (Rupees Thirty Lakhs
Seventy Two Thousand Seven Hundred Four and Paise Fifty Four
only) for Machinery Loan plus further interest thereon from 28.08.2026 at
the contractual rate(s) together with incidental expenses, costs, recovery
charges etc. till the date of final payment is made to the bank.

Description of the Immovable and Movable Property:

Allthat piece and parcel of property bearing

1) Plant & Machinery situated at Surye No. 55/2/2/1, Vadgaon Budruk,
Near Prayeja City, Pune —411 051.

2) Flat No. B/201 2™ Floor & Flat No. B/401 4" Floor, Vishwambhar
Residency, Surye No. 18/6 A, Vadgaon Budruk, Pune—411041.

Date : 31.08.2026 Sd/-
Place : Pune Anant Laxman Hosurkar

(Authorized Officer)
For The Kunbi Sahakari Bank Ltd., Mumbai

FORM B
PUBLIC ANNOUNCEMENT
{Under Regulation 12 of the Insolvency and Bankruptey Board of India
i{Lbguidation Process) Regulations, 2046}
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| PFARTICULARS | DETAILS
Mame of corplorate daeloe Efanicha & Motivala Infrasinictore Privale Limited
| Date of incorparation of carporate | 1 June 2010
debior ;
Authorily uriier which compueste
| debtor 18 ncorporeted / registered
Larporaty identity Mo, Limited
Liabiigy ldartificatan Ne. al
| | COFparata dedtar . L
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| 24 August 2026 {order repeived on 27.06.26)
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1 CAITE

Maoties is hereby given that the Nabisnal Company Law Tribenal, Muembai Bench, CowrlV has
prdered the commancameant of lipuidation of the Bhamnucha & Motreala Infrastruciure Prvvate
Lirn#ted om 24 Sugusl 2020

Thie stakehokiers of Bherocha & Molsala Infrastraciure Pravate Limited are harehy aalled
ipdin to submit their chaims aith proof on or befom 10 September 202946, b0 the Bquidator o
tha address manticnad agalnst fem Mo, 10

The financialarediton shall subimi their daims with: proal by electronic rmseans onky. Al obhes
greditors may subme the ciaims with the praof in person, by postor by slectranic mesns
Submission of Talss or misleadng proal of claims shall stiract penaimeas

(A% per Reguiation 16010 of Liguidgation Process, A person who clams 1o be s stakehalder,
shiall submit s claim where not submitted during the corporaie insohmenoy resolution process
a5 on Insdyancy commencement date, within fourteen daye of the lguldation
GEMMEnCemeant "JEI[E.!

Sd
Mame snd 5=J;J'|E||.u-"lé of Lhguidataor:  Mitin O Bathad
Fag Mo IHELIPA-000 AP-POZSL0/ 2030-2021,/13477
AEs Valid Upkn 30-06-27
Mobds no -DEEA443 2665
Cate - D15t Saptember, 2026
Place - Mumbsl

Public Notice

Mofice 5 heraby given to the public al large that Mr. Hanumant Shrimantraa
Telange is the owner of the said propery mentioned Inthe schedule herein
below. Tha presant awner Mr. Hanumant Shrimanirac Telange had deposited
the original title documents of the propefty with Bank of Baroda, Pawd Road
Branch, Pune, for the purpose of creating an Equitable Mortgege. However,
ihe zald original documents have been lostmisplaced from the custody of the
Bank and are currently untraceabls,
The following docurments are misplaced and nat raceable:
1. Original Agreement for Sale dated 01/09/2015 executed by Mis, Balaji
Kimaya Associates in favour of Mr. Hanumanl 5. Tedange, with consant of Mr.
Ramchandra Hagwane & Others which is duly registered in the Office of the
Sub-Registrar, Mulshi-Pawd, at Seral Mo, 34722015, along with Registration
Receipt Mo, 5436 dated 01092015 and index I1, 2, Original Mo Dbjection
Cartificate (NOC) from Builder dated 081122015, 3. Six Original Payment
Receipt for Rs. 9.35 Lakhs. 4. Photocopy of Building Sanction Plan
5. Photocopy of Commencement Cerificate issued by PMRDA dated
1P0T20 5.6, Pholocopy of Non-Agficultural {MA&) Permission granted by the
Collectordated 17/0772015.
If anvone has recelved the said original decumanl’s or have knowladge,
information, or possession of the aforementioned documeants of the said
schedule property is hereby requested o hand over or submit the same to
Shivajinagar office at the address mentioned below within 15 (Fifteen) days
fram tha date of publicaton of this notice.
Schedule of The Property: - All thatl plece and parcel of property bearing
503, situated on 5th Floor, Carpet area admeasuring 882 Sq. Ft. i.e. 64,312
S, Mirs, (inclusive of terrace) and along with right to use one single Car
Parking Spacea, in the WingBuilding "B”, in the project known as "Manas
WVallay" construcied on land bearng Gat Nos. 53 and 54, situated at village
Bhukum, Taluka Mulshi, District Pune, within the local limits of the Punes
Mefrapolitan Region Development Authority.
Bemblekar Law Firm
? Adv. Bhagyashres M. Kulkarni,
Gt G H0BI0E Acdhd, Marayan Suresh Kulkarni (Bemblakar]
Office No. 505, Conclave, Final Plot Mo, 100, CTS Mo, 1703 B,
Shivajinagar, Pune - 411005 M. 8763399300, 020 69012390

DATIWARE MARITIME INFRA LIMITED
{ FORMERLY KNOWN AS RUIA AQUA CULTURE FARMS LIMITED)
LM CLOGOPNT 392PLET TT5820
Regd. Office: Adam's Court, 151 Floos, Bamer Road, Pune 411045., Tel: 74 100 90 100
website: www. datiware.com., Email: cs.datiware@gmail.com

NOTICE OF THE 34th ANNUAL GENERAL MEETING

Molice is hereby given that the 34th Annwal General Meeting (AGM) of the Members of
Datiware Maritime Infra Limited (formally known as Ruia Aquaculfure Farms Limited)
will ba hald through Video Conferéncing / Other Audio-Visual Maans (VG), on Thursday,
september 24, 2026 &1 1.00 pm. 5T o {ransact fhe business set out in the NOTICE of
AGM

Wotice of AGM and Annual Report for the fmanckal year 2025-26 including the Audied
financial statements for the financial year ended March 31, 2026 ("Annual Report™} has
been sent by email to those Members whose email address are registered with the RTA
Depository Participanis. The sams iz also available on the website of the Company
www.datiware.com, BSE Limited at bseindia.com

Appeal 1o Shareholders bo Register thair E-mail 10:

The shareholders, who have still net registered their email address with Company /RTA/
Depositories, are requested toregister fupdate. their emadl address immediately, in the
foflowing manner:

i) Shareholders holding Shares in Physical Mode: Such Shareholders ane requasted

o register thair ermall address wilh the RTA of the Company, viz, Purva Share
Registry (ndiay Pvt, L., Unit No, 9 Shiv Shakti Ind, Esfate, J. B Bogcha Marg,
Lower Pared East, Mumbrai- 4000711 Tel; 022 2301 2518/ 23018261, Fa; 2301 2517,
E-mall: suepparbEpurvashara. com along with the copy of tha signed request

i) Shareholders holding Shares in Demalerialized Mode: Such Shareholders are

raquested to register thelr email address with the refevant Depository Participanids).

Manner af Voting on Resalutions placed betors the AGM

The company is-pleased fo provide g-vating facility to its members as an altermate mode
by earcise their fght 1o vote on the mesolutions to be passed & the AGM. The remale
ehectronic voting system (“remote e-vating ) will be provided by Pursa Sharegistoy (India)
Prisate Limited.

All the members hereby intormed that:

Tha Ramote e-voling shall commence on Monday, 21 Septarbar, 2026 (09,00 &M) and
ends on Wednesday, 23 Seplembe 2026 (05.00 PM). and Cutodf date iz 17 Saptemibar,

2028 By ordaer of the Board
S
Piyush Kale
Company Secretary

Date :-31/08/2026
Place:- Pune

ﬂ"‘.-‘.-' el D sanara | iuul-.._ E‘, . Recovery Section, Regional Office, Pune 1: 3rd Floor, 4th Dimension Building,

Ir’hl'l'lm:! hmu-:-u]

Tricem: Tricom Fruit Products Ltd
Pt Prociucsy’  legistered Ot Gat No. 336, 338 to 341, Village Andbod, Taluka - Khandala,
T Wt Satara - 415521, Mabarashera, Tel: +91-99202 31567,
emall: livestors@in cofrul lproducts cam; Wabsite: www ticomfuitproducts.coms
CINE LET1 20PN 1996PLC 139009
INFORMATION REGARDING 32nd (THIRTY SECOND) ANNUAL GEMERAL MEETING OF

THE COMPANY S BOOK CLOSURE

The members are hereby informed that thed2ND(Thirty-second) Annual General Meeting
{“AGM" of the members of Tdcom Fruit Products Limited{“the Company™paill be held on
Wednesday, Septembier 30, 2026 at 2040 p.m. through Video Conferencing/ Other Audia Visual
Maans (WL 0AVM)in complianca with tha applicable provisions of the Companies Act, 2013
i“the 827} and the nibes made thareunder and the Securnities and Exchange Board of |ndla
{"SEBI'} (Listing Obligations and Disclosure Requinements] Regulations, 2015 [' Listing
Rapulations’ read with Ganeral Circular Mo, 0372025 dated September 22, 2025 issuad by the
Manistey of Corposate Aftaics (" MCA' ) and various circubars Ssoed In this pegard by the MCA and
SEBI from time to time {kareinafter colbectively referred to as *Circulars™), to transact the
businesses a5 sefoutin tha Notice of the AGRL

Incomplianes with the relévant girculaes, the Nobice of the AGM along with Anpual Report lorihe
Financial Year 2025-26 is being sent pnly through electronic mode by a-mail to those Members,
whose names appead In the Reglster of Members/Benaficlal Owners malntained by the
Depositories &5 an Friday, August 28, 2026 and whose emal addresses ane registered with the
Company or MUFG Intima Endia Pvi. Ltd. (Formerly Known as M5, Link Intime fndia Pet. Ltd.),
Hegistrar and Share Transler Agenis (“RTA") ar their respective Depository Participants " DPs"),
Additicnally, in accordance with Regulation 36 1)) of the Listing Regukations, the Company is
also sending a batter to sharehakders whose e-maill addresses ana not registered with Company,!
RTA ; DP providing the weblink of Company's website fram where the Anmual Repart for FY
2025-26 can beaccessed,

The Notice of AGM and the Annual Report forthe Financlal Yeas 2025-26 will be made avallable
o thewehaate of the Com pam al wav ticominiilprodscts. com, wehsite ol the Stock Exclhanges
ke BSE Limited at www. bseindia.com respectivelyand on tha website of the National Securities
Depository Limited (8IS0} at https: /A veaw esoting. nsdl.com, Necessary arrangements have
Beenmade by the Company withNSDL to Tacilitate Bemote g-voting,

Pursuant to Seclion 108 of the Companies Act, 2013 and rules made there under and
fagulation 44 of the Listing Regukation, the Comparny is pleased to provide e-voting facility toits
meniteers anabling them bo cast theirvote electronically forall the resolutions as sel in the AGM
Motice, The Company has availed the e-voting samvices as provided by Mationsd Securities
Depository Limied (MS0L). The Instructions Tor particlpation in the Remate svotingwill be
provided in the Notice ofthe AGM,

Motice |5 al=o hereby given purseant to Section 91 of the Compandes Act, 2013, and ather
applicatbe provisions, ifany, the Regester of Members and Shane Transfer Books of the Company
will emain closad from 24th Septembar. 2026 to 30th September, 2026 {both days inclesival
fou the purpose of 33nd Arnual General Mesting of the Cam pangy,

Members who are holding shires in physicd form or who Bave not registercd their
a-mail address with tha Company / Depository or any person whio acquires shares of the
Company and becomes a Memberof the Comgpany after the Natice has been senl electranically
by Ehr Company, and bolds shares a5 of Hee cul-off date, i.0, Wednesday, September 23, 2026,
such members may obtain the User ID and password by sending & reguast at

€ SBI| STATE BANK OF INDIA

Authorised Officer's Details: - Mobile Mo, GED2834460
Landling No. [Office);-022-41611417 CO Mob No: SEZ24T 2850

Appendix = IV = & [Ses Provieso fo Rule 8(6)]

Branch - Stressed Assets Manageament Branch -1 ,
Raheja Chambers, Grodnd Floor, Wag -8, Frae Press
Joursal Marg, Narman Point, Mumbai - 400021
Tel Mo: $22-49511423, E-mail id - taamd 158508 sbi coin

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Motice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and |

Offers are invited for the Auction of the following vehicles hypothecated to our Bank by the borrowers which has been
seized by our Bank.
The details are as under:

TS No-136, Gulwani Maharaj Road, Pandurang Colony, Erandwane, Pune - 411004
recropune@canarabank.com, Landline: 020 25512118 Mob.: 9860033368

auctian site hitps:fbaanknelcom

please reder 1o the link proviged in State Bank af india, the Secured Crediiosswebsiles: https:ishi.bank.in & F2E AllRsoe o0 5 e- |

Enforcemant of Security Inferest Act, 2002 read with provision to Rule 8{6) of Securily nterest (Enforcement) Rules, 2002, Py : .
Meitae is herihy given (o e public in genersd and in particadar o the Borrower {5) and Gaarantar (5) that the Below gescribaed Sr. Name of Branch & Descrlptlon of Vehicle Reserved Price
immovabie progery modgaged ¢ changed o the Secursd Creditar, the Physical Possession of which has Deen faken by e No Name of the Borrowers EMD
Authorized OfMcer of Stabe Bank of India, the Secured Creditor, will besold on “A% & whens 157, “As i Whal s “and Whatever thene
i5” on 17.09.2026. The e-auciion of the charged properyies (under SARFAES|Act, 2002} far realisalion of Bank's o ues will be heid 1. | Branch: Pune Kharadi (06415) Vehicle Reg No: MH 12 QW 7778 4,42,000
anand on the lerms and condibions speified here under Contact details: 7276268856 Date Of Reg.: 20.12.2018
8 Outstanding Duwes for Recovery of which Pratik Tours And Travels, Bhivsen Bhagwan | Year Of Mgf.: 2018 44,200
i of wris) et s Propertylies isiare Being Sold Khedkar, Both at: Sr. No. 121, Khandve Nagar, | Vehicle Type, Make & Model: T t
. § Personal Guarantors Rs. 19,0578862.37 (Rupeas Mineteen Nr. Trimurti Gym, Lohegaon, Pune-411047. Maruti Suzuki Ertiga VDI Smart Hybrid 1d Incremen
Mis. Monaliea beramics india PYLLI. |4 "Ms. Shaikh Noorsaba Mashoog Safi, wife & | Crons Five Lac Saventy Eighl Thousand Exght Amt. 1,000/-
Plas No. 213, Ground Floor, .G CAUIG, ooy bee of Late Shaikh Mashoog Saf Huindred Sirty Two and Thity: Seven Paisa .
Compaund, Dr. B. A Road, Opp. Premierf 2 S o e Sr ke Saf anly) 25 o 15,03.2018 + mte:rem i 4 2. | Branch: Pune Hadapsar Bankar Colony (15343) | Vehicle Reg No: MH 12 QG 1845 1,02,000
Toeaire, Hindmata. Dadar MUmSS-}3 Othes Legal heirs of Late Shaikh Mashooq Safl | expsnses & costs we £ 15.03.2018 Contact details: 7972907239 Date Of Reg.: 21.04.2018 10,200
: 4. Mr Suraj Bharatkumar Parekh Demand Notice Date:-18.03.2018 Eshika Tours And Travels, S. No. 1156, Tal | Year Of Mgf.: 2018 _
i Dikh Tt e Date & Time of Haveli, Dist Pune, Theur, Pune-412110 Harpeet | Vehicle Type, Make & Model: Hyundai | Bid Increment
Rmines . i Pri Amt. 1,000/-
Dasd Holders Description of propertyl les i i snd EMD Details Insgaction Gurucharan Chhabda : C 10 Flat No 26 Kubera | Xcent Crdi Prime T+
_ property Park, Kondhwa Road, Lullanagar Wanowarie,
i I:r. Sh;::_'la ’ Plot No, 17 admeasuring 746 Sguare Meters BT ;Txmliﬂrﬁz?u;irﬂl Pune-411040.
3 5 ri ouse No. 2361 - it-E- =170 ' ' .
dgralaicks Fﬁﬁn'iﬁﬁqmg i Sm;"r:m;ﬁ Tha: - s 14408 fat be sok —— 3. | Branch: Pune Hadapsar Bankar Colony (15343) | Vehicle Reg No: MH 12 PQ 1712 85,000
Mashoog Bafi | op Revenus survey no, 178, 179 & 180 am te i:ﬂl}_p.m. Earnest Money Deposit Hnl‘nl'l‘i.lﬂl} iy i Con_tact details: 7972907239 Date Of Reg.: 18.10.2017 8.500
(Personal heving ity Survey No. 110, Rajubaba Calony, | With unlimited | (EMD) 10% of the Reserve | to 4.00 p.m. Eshika Tours And Travels, S. No. 1156, Tal | Year Of Mgf.: 2017 ’
hﬁ“"ﬁ”ﬁ;ﬁ MEs. | village Lonavala, Old Khandala Road, Tehsil =:f$::!ﬂ ﬂ: r:"i' Price i. &. Rs. 45,00,000/- Haveli, Dist Pune, Theur, Pune-412110 Harpeet | Vehicle Type, Make & Model: | Bid Increment
Nl iy | ek Pt Eind140) Bid neament Arourd Efuu;(uct:(aran(r;hChha;{bola:]I : ci 1”0 Flat No V&s Kubera | Mahindra And Mahindra XYLO D4 MDI | Amt. 1,000/
L g ark, Aonanwa Road, Lullanagar anowarie,
*CARE: It may ba noled that, the Property will be sold on “As s whers 57, "As I8 What is "and Whatever there i3’ Pune-411040.
T.I'Eere i85 Mo Eﬂ{!JHﬂ:Ira-e"-i-:E kv b authorized officer. However, the intending bidder shoubd make theirown enquiry and due 4. | Branch: Pune Akurdi (15348) Vehicle Reg No: MH 12.XH 5401 5,95,000
diligence regarding tha ancumbranca upan the property from respective offices / Govermmant departments. The paymeant of all | C details: 7387383833 Date Of Red.: 25.11.2024
stafutory / non-statutory duas, Society maintenance dues, MSEDCL bills and property taxes, rates, assassmanis, charges, fees | ontact details: ) ate eg.: 25.11. 59,500
et owing 1o any authority or to anybody shall be the sole responsibilily of successiul bidder only, The suctessiul bidder shall | Laxman Valya Meghawat, 118, lligattu Thanda, | Year Of Mgf.: 10/2024
dleposit the remaining amaunt ol 25 5 of the saie price, after adjusting the EMD already pasd, immediately, | &, onthe same day ar | Dhanwada Mandal Kistapur Kistapur, Telangana | Vehicle Type, Make & Model: Maruti | Bid Increment
not later than the next working day, as the case may be, after the acceplance of the offer by the Authorised Officer. fading which the | 509204. Devi Laxman Meghawat, 11b, lligattu | Suzuki Fronx Delta Cng Amt. 1,000/-
eamest maney deposited by the bidder shafl be forfeited. The EIa.lann:re 75% of the sale price is gE!fabla on or bafare the 15th day of | Thanda, CNG Dhanwada Mandal Kistapur Kista-
confirmation of sale of the secured asset or such extended period as may be agreed vpon in writing betwsen the Sacured Craddor | ur. Telanaana 509204
and tha e-Aucton purchaser nod excesding threa months from the dale of e-Auction For detailed terms and condifions of tha sals, pur, g .

www.baanknet.com.

hedpriesk evotinginss.com,/ of Investar.nelpdesiibim.mpms.malg, com Holwever, If & Member Bank website www sbi.co.in e-auction websile- hitps:ibaanknel. com The service provider Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No. 7046612345/6354910172/8291220220/9892
?;Eﬁ;fﬂ;tm: N Bl inr Raole A-re i RN AN Lo 10 Snd it Ba Tk ne BB gﬂg# 219848/ 8160205051, Email: support. BAANKNET@psballiance.com. /support.ebkray@procure247.com).
KAt bere ot ot et b i o el i it S W Dok SE S Pk Terms and conditions: 1. The vehicles will be sold on "As is where is", "As is what is" and "Whatever there is"
e T o Sk i Condition. 2. The vehicle can be inspected between on or before 16/09/2026 to 18/09/2026 11.00 a.m. to 3.00 p.m.
Equity Shares in physical form may get thelr e-mall addresses registered with RTA of the Proparty id No Proparty Location Video/Photas of proparty USP of Property during office hours. 3. EMD amount shall be deposited on or before 18/09/2026, 05.00 P.M. 4. The bid amount should be
Company by submitting Farm ISR-1 {available on the website of the Company at il pr—— higher than the reserved price of the vehicle. 5. The successful bidder shall deposit 25% of the bid amount (inclusive of
h‘lct-p.'_.-' ;'T:w.tnF:::'nZultprﬂdl:nl;ts.il:mm.-"*ﬂnh:ﬁ:frpﬂrdakrillnfnnnaﬂuﬂ.rl'lgwlduly filled and signed E‘:ﬁii;‘s é}"—‘é{." ) EMD already paid) immediately on the sale being knocked down in his/her favor and the balance within 15 days from the
e R S e e sl il et : SEIN2023812856 i) ik date of the auction. If the successful bidder fails to pay the bid amount as stated above, the deposit made by him/her shall
T e AT TeqUAsI t EATRIREERS AIFRATIOTAE SOt ot AL TR CR Rt A0 i’- £ e .}IE‘-.?“L be forfeited. 6. All the charges including dues to any authority shall be borne by the successful bidder only. 7. The EMD of
particular, instructions for casting vote through Remote e-vating e : k F:
: H'ﬂn. s Frmli Prodiscts Ukrifted B BESHRAR unsuccessful bidder will be returned only after the successful completion of the auction proceedings. 8. Bank reserves the
Place: Mumbal ad/- STATUTORY 15 DAYS BALE NOTICE UNDER SARFAES] ACT right to postpone/cancel or vary any of the terms and conditions of the Auction without assigning any reason thereof. 9. Sale
Date: 3‘1_slhugu§t. 2026 The Bomowers | Guarantors have been given nofice daled 25,08.2026 as required under proviso of nde & (8) of Secunty Inferest Enfarcement) is subjected to confirmation by the bank, if the borrower/guarantor pays the overdues/settles the account on or before the
Website: www,mcomfnitproducts.com Ptk Dbt Bt e i Rules, 2002 date of auction, no sale will be conducted.
¥ Ere . '
Resalution Professional Date: 01.09.2026 Sdi- Place: Pune, Authorised Officer,
Reg. Mo, IBEI/IPA - D02/IP - NOOZTO/2017 - 18/10783 Place | Mumbal Authorized Officer, State Bank of India | | Date: 31/08/2026 Canara Bank

The auction will be conducted on 19/09/2026 at 12.00 to 01.00 pm on Auction Portal M/s. PSB Alliance (BAANKNET)
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PUBLIC NOTICE

NOTICE is hereby given that MR ANIL RAM JAGTIANI and late MRS
SAVITRI RAM JAGTIAMNI are the beneficial owners of a residential Flat
bearing ne.13 admeasuring 36.74 Sq.mirs carpet area along with
adjoining terrace admeasuring 11.15 Sqg.mtrs. carpet area on the
Seventh floor in R 1 building of PARMAR TRADE CENTRE CO-
OPERATIVE HOUSING SOCIETY LTD, situated at CTS NO 10-10/1A,
Cannaught Road, Sadhu Vaswanl Chowk, Puna City, District Pune, India
and within the limits of the Municipal Corporation of Pune along with the
membership rights and shares of PARMAR TRADE CENTRE CO-
OPERATIVE HOUSING SOCIETY LTD, through share certificate bearing
MNo. 38consisting of 10 shares of RS 50/- each bearing numbers from 371
to 380 (both inclusive), together with all rights, title, inferest, easements,
accesses, pathways, ingress, egress and all other ancillary and
supplementary righis, titke, interest and claims together with the said Flai
and togather with appurtenances, incidental and other rights and claims
relating therelo and the same is hereinafler referred to as “the said Flat”
(being their sell-acquired and/or separate asset). The said Mrs Savitri
Ram Jagtiani died lestate at Pune on 28.02. 2024 and during her life ime
she had made a registered will dated 19.12.2013 and by the said will she
bequeathed her % undivided share in the said fiat to her only son and only
legal heir MR ANIL RAM JAGTIANI whio has agreed to sell the said Flatto
my client with clear marketable fitle free from encumbrances and
axclusive possassion alongwith all appurtenances benefits and privileges
therato.

In the circumstances all person’s having claim, right, title orinterastin or to
the said Flat, by way of sale, gift, lease tenancy, license, exchangea
partition, morlgage, charge, lien, inheritance, trust, maintenance,
possession easement, agreament or otherwise howsoaver are required
to make the same known in writing fo the undersign at the address given
below within 07days from the date of Publication hereof, failing which it
zhall be presumed that there is no such claim and the same, if any, shall
be considerad to be waived

Dated thiz 01" day of September 2026,

P. B. VIGHNE (Advocate)

Office No. 308, Third Floor, Bidg D.

Siddhivinayak Keshar Bldg D Commercial Premises CHSL,
Narpatgini Chowk, Somwar Peth, Pune 411011.

Mobile No. 8890018605, E-mail panditvighne@gmail.com

e 29 B fafies

(TdiT= e TEAaTES e Gy fafiee)
Aiquiiha wETer™: 2R 3, 5 o welen, fam ‘B’ #feR fd Wa, #ieR fad, e g,
Fa(ufym), o8- 400070. UISTeh wrETerE: ST . 407-410, 4 o HSfell, ks fore
3R, CTS 2687B, TRIREE I, Wige, MaiR, I 78Rg- 411016.

ATET AT (FeImer wreaErs) [Fram 8(1)]
et STl ¥ e e wemrw fafiee (gEer Ta: weeEs e e
fafiee) =i, faogfemsrm ofs Remeam 31t wREAEe ey sf ThiHe oih fafer
e 3fae, 2002 (2002 91 54) (e ‘TR A2 WM Tl ) sfaia widea w3,
el deve (ThiHe) ®e, 2002 At oW 3 T8 e, wem 13(12) 3T Y& Huar
eI SMHRTT AR FHEA, 14-05-2025 ASH ANON A TTact It T AR FErgaer
ThoTe St T Hefelt (FHoTar) ST Fors e Wardt (We-eheigR) A1 et AEwme T8 Here
T, TS B, 27,93,717.66/- (BUH AT TR SATUUTE &SI HIA9T Fadl T Weray od
Teh) TEE B, 28,07,338.10/- (FU ST TG WA TR AI99T STSATE AT T2 U ey,
TEUTSIE THUT . 56,01,055.76/~ (FTA BT I Teh BTN GeITara AT ITEmR UH eh), T
HRTO A W ST AR 60 fEadi=an 3T Wathe Fuar Tae v 3T Bl
FroleN YR THHE TAthe FHIUATT ST S, FTaRd T YHTERT SIS ATER Gied oA
I A, ST I T =21k SeIeshi, Yo7 i+t 31-07-2026 ASH WekuT 36, Cri. M.A. No.
4357/2026 e UIRA heiedl SQIMEAT SITASSIAUIEAT S, =TT H U
Freh YuaTa STeeaT STRITeRaTHIt, W TG SheledT WTAHTET Yol aTaT Saetell 3Te.
Het aren faagReTagio 3fe Rer=gaRT 31ith haAT-oraeT 3iiey ofs ThidHe 3ifth faerfidt
$ERE 3, 2002 ST HetH 13 WefieT Suwer™ (4) Fe Faagfidl $eve (Twhie) ®ed, 2002
Tefier a8 S STelETerl AT WeT HIATd eI SRR a1 S, I 2026
Tefier 01 WEeR AT HUaM A 3T,
T, TS AT U AU hIvTaTe AaeR fre e wrer fafiee (qete e weeargs
THAT BT fafiesg) afen safumren o2 e, feaie 14/05/2025 Asit 2T & o
HOITATT A B, 27,93,717.66/- (FUF ATAH ARG TS &R WG9 T Aot
WETHE TR tieh) T %, 28,07,338.10/- (FUY AT NG WA IR AI99T STSAT 0T 21
U Teh), TEUTSIE TEHUT . 56,01,055.76/- (FUH SO 0TRE Teh BT Ureitere! 1T 978 U
Thh) T T THE Tl TS AIE e AR 81 B T fafies A ar/Ee Teid.
FHoICRI T8 TR ST et 13 HEfiel Sushatd (8) Heliel WLiehs Jevar Id 31, SamHe
e HreTe fomifer FRUarISt STeTsH STHeIed hITaEE TS FHUATT STefel 3.
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6.97 . WX, WURIT 75.00 1. e &heore! o, “Huet I8’ 1 A SeEed SoRAT Jehedrdiel
D AR/ fTe Wqean Heiearer ferd 3T, TeX TNEe e 19 A9 J88 - SN g
T fafiee’ o oI, TeX Hretmadied 2.00 . HeR Shar! gt Wikl ST FHIfae e,
S AT TE 3. 8671/1 STV 861/2 (AT 3. 862 ) ALhed THU 01 7. 60 TR rAFeAAT SHHATER
T ST ST, TR AT Hist el ( 3Tesesars) ), e goetl, foies qor 49 fer 3w, o
HRITRYI oAl Teh B qud g AW faieh, gofetl, fSeat o forsim qor e Sifaem aomd .

femien: 01.09.2026 e/~ WTierRa STty
fomor qit frSt @ wrEArw fafieeard (qdte e Tdeenss sehi R fafies)
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Aieuitera wrEteE: e @iT hurss, auees, ToRd-362266
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PUBLIC NOTICE

Notice is hereby given to the
public at large, that Original copy of
Agreement To Sale No. 12980/2019
of Sagar Bhadoria, Neha Bhadoria
is lost by him. And Original copy of
Agreement To Sale No. 12980/2019 of
Sagar Bhadoria, Neha Bhadoria is
lost by him.

We are publishing this
public notice based on the information
provided by our client Sagar
Bhadoria, Neha Bhadoria. We are
publishing this public notice so that no
one gets harmed. The validity of the
said notice is 7 days.

This public notice is dated 01* of
September 2026 Sd/-
ADV. ATUL C. GHUMATKAR

Advocate & Notary (Govt. of India)
Rajgurunagar, Tal. Khed, Dist. Pune
Mob. No.: 9822494875 / 8322494875

CENTRAL RAILWAY

PUNE DIVISION
E-Tender Notice No.: DRM-W-PA-E-
Tend-2026-N-18 Date 28.08.2026
Divisional Railway Manager (Works),
Central Railway, Pune for and on behalf
of the President of India, invites Open E-
tenders through website www.ireps.gov.in
for the work: Name of work: Misc. P.Way
Track Works of sectional SSE/P.Way’s
jurisdiction in SSE/PW/GPR/Pune (Pune
section of SSE/PW) section under
ADEN(M)Pune. Cost of work:
% 74,97,790.97. Bid Security: 1,50,000/-.
Completion Period: 12(Twelve) months.
Note: Tender closing date and time of
aforesaid e-tender: Upto 15.15 Hrs. of
18.09.2026. The prospective tenderers
are requested to visit the website
www.ireps.gov.in for details of tenders &
corrigendum, if any. Tenderer may
participate in above E-tender electronically
through website www.ireps.gov.in only
& submission of manual offers against E-
tender are not allowed. Manual offers, if
submitted, shall neither be opened nor
considered. For further enquiry, may
contact: Divisional Railway Manager
(Works) Office. Central Railway, Pune on
Phone No. 020-26105309. Tenderer who
want to be present at the time of Opening

of tenders, he/she may do so.
EXP - 43 DRM (Works), Pune

Travel safely, Avoid foothoard travelling

PUNE DIVISION
NOTICE FOR E-AUCTION

Sr. Divisional Commercial Manager, Pune
Division, Central Railway on behalf of
President of India, has called for an
e-auction for the below Pay & Park Daund
Near BK.Office and KHADKI (Up side)
Stations of Pune Division on www.ireps.
gov.in through e-auction leasing module.
The interested bidders are requested to
visit the website www.ireps.gov.in to know
the details of e-Auction mentioned below:
(1) Catalogue No.: PARKING-PUNE-DD-
MX-98-26-1 (Parking - Mixed). Category
of LOT : Parking Lot for Two and Four
Wheelers at Daund Railway Station (Near
BK.Office) (Daund) of Pune Division. Date
& Time : 12.09.2026 at 12:00 hrs. (2)
Catalogue No.: PARKING-PUNE-KK-MX-
73-25-1 (Parking - Mixed). Category of
LOT : Parking Lot for Two and Four
Wheelers at Khadki (Up Side) Railway
Station (KK) of Pune Division. Date & Time
: 11.09.2026 at 12:00 hrs.

EXP - 44 Sr. DCM, Pune

Travel safely, Avoid foothoard travelling

IN THE COURT OF SHRI S. B.
BHANSALI- DISTRICT JUDGE -5
AND ADDL. SESSIONS JUDGE
PUNE
REGULAR CIVIL
APPEAL. No. 627/2013

EXH 62.
MR. SALIM SUBRUDDIN KHOJA
...APPLICANT
Vs

MR. RAMCHANDRA GOVIND
GHULE AND OTHERS
...RESPONDENTS

Itis hereby notified through this Public Notice
that, during the pendency of the said Appeal,
the following Respondents have expired: (1)
Mr. Ramchandra Govind Ghule, R/o
Vadachi Wadi, Undri, Tal. Haveli, Dist.
Pune; (2)(e) Mrs. Harubai Subhash
Nimbalkar, R/o Y I di, Kondhwa
Budruk, Tal. Haveli, Dist. Pune; and (5)
Mrs. Rakhmabai Sonba Pathare, Rio
Holkarwadi, Tal. Haveli, Dist. Pune. Since
the names and addresses of their legal heirs
are not known, this Public Notice is being
issued.

All the legal heirs of the aforesaid deceased
Respondents are hereby called upon to
appear before the Hon'ble Court, either
personally or through an Advocate, within
30 days from the date of publication of this
Notice, and take necessary steps for being
brought on record as the legal heirs of the
deceased Respondents and, if they have any
right or objection, to place the same on
record. Failing which, the matter shall be
proceeded with in accordance with law in
theirabsence.

Next date 6/10/2026 Given under my hand
and the seal of the court this 31/08/2026.

By order
Sd/-

Superintendent
District & Sessions Court,
Pune

Sd/-
[Senior Clerk

PUBLIC CE

NOTICE is hereby given to public at
large the subject of flat property which is
more particularly described in the schedule
written herein under is owned by 1. Mariyam
Gulam Abbas Rampurwala, Gulam Abbas
Usufali rampurwala All R/at: Hadapsar Pune
411028 are the current owners of the subject
property.

Any person having any rights, title,
claim or interest in the said property, by way
of sale, inheritance, possession, succession,
mortgage, lien, lease, gift or otherwise
however in respect of the same, shall intimate
the objection in writing to undersigned with
supporting documents thereof within 15 days
from the date of publication of this notice
or else any such claim by anyone shall not
be considered and shall be deemed to have
waived and/or abandoned. And owners shall
proceed to conclude the negotiations and no
claim shall be entertained thereafter.

Notice is given on behalf of Mariyam
Gulam Abbas Rampurwala, Gulam Abbas
Usufali rampurwala

DOCUMENT NO- P 42/ 1996

FIR NO-124805-2026

SCHEDULE OF THE SUBJECT
PROPERTY AS REFERRED ABOVE

All that piece of parcel of Flat no.
D/11, building-D, area admeasuring 553.
Sq.FT. Builtup (51.37 sq.mtrs) + attached
Terrace area admeasuring 214 Sq. Ft. in the
Project known as “AMAR NAGARI” in
the Building known as “AMAR NAGARIL.”
in “D” Building situated at S.No0.261 Hissa
no. 1(2) S.No.261 Hissa no.2) Situated at
Village HADAPSAR Taluka Haveli, Dist
Pune within the local limit of Pune Municipal
Corporation & within the Jurisdiction of Sub-
Registrar Haveli District Pune
Date : 01/09/2026 Sd/-

Adyv. Pradnya Kishor Abnave
Office Add.: Mega Center, Hadapsar, Pune-28

MOB. No: 9527661233, 9822591847

convening the AGM.

atevoting@nsdl.co.in.

IR
i
qw

Thursy i

4 LOHTH

Fery Nonday &

FinolExpess,
Th an EAPRESS

Fr A s ot 674100

evoting.

Sd/-
CauverammaBB
Company Secretary

Membership No: F14273

Storage Technologies and Automation Limited
(Formerly Storage Technologies and Automation Private Limited)

CIN: L74900KA2010PLC052918

Registered office: No.10, Survey No.21/6A, 21/7A, 21/7B and 21/8
Singanayakanahalli, Yelahanka, Bangalore 560064, Karnataka

Website: https://racksandrollers.com

Contact:cs@racksandrollers.com Mobile: +91 7353537825

Notice of 16th Annual General Meeting

Notice is hereby given that the 16 " Annual General Meeting (‘AGM”) of the Members of Storage Technologies
and Automation Limited (“Company”) will be held on Saturday, 26 "September 2026 at 03:00 p.m. (IST)
venue of AGM shall be the office of the Company Situated at Shah Sultan Complex, Fifth Floor, No. 17/1-19
and 17/1-20, Ali Asker Road, Bangalore-560052, to transact the businesses as set out in the Notice

The Notice of AGM along with the Annual Report, for the Financial Year 2025-26 have been sent through
electronic mode to the members whose email ids are registered with the Company's Registrar and Shares
Transfer Agent. For members who have not registered their email ids, physical copies of the aforesaid
documents will be sent by permitted mode. The Notice along with Annual Report are available on the website
of the company https://racksandrollers.com /investors/ and website of BSE at www.bseindia.com, NSDL

Pursuantto Section 91 of the Companies Act, 2013 and rules made thereunder and Regulation 42 of the SEBI
th LODR 2015. The Register of Members and Share Transfer Book of the Company shall remain closed from
20" September 2026 to 26" September 2026 (both days inclusive) for the purpose of AGM.

In compliance with the provisions of the Companies Act and rules made thereunder and Regulations under
SEBI LODR 2015 and Secretarial Standard -l issued by the Institute of Companies Secretaries of India, the
Company is providing e-Voting facility to its members holding shares as on the cut-off date, i.e. Saturday,
19" September 2026 to exercise their right to vote through electronic means on any or all of the businesses
specified in the Notice of AGM. The Company has engaged the facility of NSDL for providing facility for

The members who have not cast their vote during the voting period can exercise their right at the AGM. A
person whose name appears on the Register of Members/Beneficial Owner as on the cut off date shall only be
entitled to avail the facility of remote e-voting as well as voting at the AGM. Any person who acquires shares
and become shareholders of the Company after the despatch of the notice and holding shares as on cut off
date i.e. 19"September 2026 may obtain the Login ID and Password by sending a request at
evoting@nsdl.co.in or giri@integratedindia.in and helpdesk.evoting@ cdslindia.com

The remote e-voting period commence on Wednesday 23 Sept 2026 at 09:00 a.m. (IST) and end on
Friday, 25 Sept 2026 at 05:00 p.m. (IST). The e-voting module shall be disabled by NSDL for e-voting
thereafter. Once members cast vote on a resolution, he/she cannot be able to change it subsequently. A
member may participate in the AGM even after exercising his/her right to vote through e-Voting but shall not
be permitted to vote again atthe AGM.
Detailed procedure for remote e-Voting is provided in the Notes to the Notice of AGM.

All grievances connected with the facility for remote e-Voting may be addressed to Mr. Falguni Chakraborty,
Senior Manager, NSDL at evoting@nsdl.com or call 022 4886 7000.
For Storage Technologies and Automation Limited

(Formerly Storage Technologies and Automation Private Limited)

Date:01.09.2026
Place: Bengaluru

PUBLIC NOTICE

NOTICE is:- hereby given that one Mr. Ajay Dhananjay Waghole (here-
inafter referred to as the said Mortgagors/Purchasers) have agreed
to create mortgage in respect of the Grampanchayt Property more
particularly described in the Schedule hereunder written in favor
of my/our clients, Piramal Finance Ltd. in respect of the property
described herein. That the said property came in the name of said
Dhananjay Alias Dhanraj Laxman Waghole after the death of his fa-
ther Mr. Ajay Dhananjay Waghole as per the record produce by said
mortgagor to me so | have given this notice to All person/s having
any claim against or in respect of the said Grampanchayat Property
more particularly described in the schedule hereunder or any part
thereof by way of sale, exchange, mortgage (equitable/registered
or otherwise), Gift, trust, inheritance, family arrangement, mainte-
nance, bequest, partnership, possession, lease, sublease, tenancy,
license, lien, charge, pledge, easement or otherwise howsoever
are hereby requested to notify the ‘same in writing to me/us with
supporting documentary evidence at the address mentioned herein
below within 14 days from the date hereof, failing which the claim or
claims, if any, of such person or persons will be considered to have
been waived and/or abandoned and my client shall proceed with the
disbursement of loan and creation of mortgage in respect thereof.
DISCRIPTION OF THE PROPERTY
Gat No. 348/1 Area 01 He. 00 aar + Pokh 00 He. 01 aar Aset-03 Ru. 81
Paise Out of 00 He 11 Aar the Limit of Grampanchyat Darumbe and
village Darumbre, Tal. Maval Dist. Pune Bounded as per four bounda-
ries certificate given by Grampanchyat Darumbe.
Boundaries-
East: A{'ay Waghole And Prakash Lohar Properties South: Ishwar
Waghole Properties North: Balu waghole Properties West: Govern-
ment Road
Place: Pune

ADV AMIT GENBHAU SHINDE ( BA. LLB)

ADV HARSHAL S. BHANUSGHARE ( BA. LLB)

Office D88 Shantideep Complex Wadgaon Tal-

Maval Dist- Pune Pin No- 415106

Mob : 9527490030 /8956823231

PUBLIC NOTICE

Notice is hereby given to the general public that the property described in the
Schedule written hereunder is owned, possessed and enjoyed by its present owners
Kalavati Jagadish Dave and Ranjit Pushkaraj Dave, and that negotiations are going
on between them and our clients for the sale of the said property to our clients. Our
clients have been assured that the said property is clear, free from risk and free from
all encumbrances. Therefore, if any person has any right, title, interest or claim of
any nature whatsoever in respect of the said property or any part thereof, such person
should establish the same to our satisfaction, along with all relevant documents, at the
address given below within 15 days from the date of publication of this notice; failing
which it shall be presumed that the said property is clear, free from risk and free from
all encumbrances, and thereafter no claim or objection of any person whatsoever shall
be entertained. Kindly take note of the same.

SCHEDULE : All that piece and parcel of land situated at Kondhwa Budruk,
Taluka Haveli, District Pune, within the limits of the Pune Municipal Corporation,
bearing Plot No. 8 out of Survey No. 52/7B/1, admeasuring in all 00 H. 90 R. assessed
at Rs. 01 and 25 paise, out of which the share of the vendor (executant) admeasures
00 H. 02 R., assessed at Rs. 00 and 03 paise, and bounded as follows - East: property
out of the same Survey No., South Plot No. 7, West: Common road, North : Plot No.
9. This public notice is issued accordingly. Sd/-

Date : 02/09/2026 Ady. Shahid A. Khan
Office: Nobles Jewel, Basement Office,
Kondhwa Budruk, Pune - 411048. Mob. No. 9970966848

CORRIGENDUM TO FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
BHARUCHA AND MOTIVALA INFRASTRUCTURE PRIVATE LIMITED

The Form B - Public Announcement in respect of Bharucha and Motivala Infrastructure
Private Limited (“Corporate Debtor”) (Under Liquidation) was published in the newspaper
namely Financial Express (English Language) on 01 September 2026 as per format
mentioned in the Insolvency and Bankruptcy Board (Liquidation Process) Regulations 2016
(amended upto 02 June 2026).

In view of the Circular No. IBBI/LIQ/96/2026 dated 02 June 2026 issued by the Insolvency
and Bankruptcy Board of India (“IBBI”), the Public Announcement is hereby issued in the
revised format. Accordingly, the stakeholders are requested to kindly consider this
Corrigendum as the Public announcement for all purpose in the matter of Corporate Debtor.

SI. No. PARTICULARS DETAILS

Bharucha And Motivala Infrastructure Private Limited

1. | Name of corporate debtor
2. | Date of incorporation of corporate
debtor

21 June 2010

3. | Authority under which corporate
debtor is incorporated/registered

Registrar of Companies, Pune

4. | Corporate Identity No./Limited U45200PN2010PTC136648
Liability Identification No. of

corporate debtor

5. | Address of the registered office
and principal office (if any) of

Registered Office: Bunglow No. 10,
Staveley Road, Near Joes Mess, Pune,

Corporate Office, Montclaire Building,
134/1, Baner-Pashan Link Road, Baner,
ea uflaw_ew dw Pune-411 021. Ph.: 020-71658261

NOTICE INVITING TENDER

Bank of Maharashtra invites sealed tenders for “Rate Contract for
Supply & Installation of Physical Security Equipment/s (viz: Safe
Deposit Locker Cabinets and Fire-Resistant Filing Cabinets) from
OEM at branches/offices of Bank of Maharashtra (Pan India)”.
Prospective bidders may download the tender document of the NIT from
Bank's Website www.bankofmaharashtra.bank.in/tenders.
Last Date for submission of Tender is 21.09.2026 Up to 03:00 PM.
Technical Bids will be opened at 04:00 PM on 21.09.2026 & Bidders are
requested to remain present for the same (Details mentioned in NIT).
Any further Addenda / Corrigenda / Extension of dates / Clarifications /
Responses to bidder's queries in respect to the above tender shall only be
posted on Bank's website www.bankofmaharashtra.bank.in/tenders
and no separate notification will be issued in newspaper.
Asst. General Manager (Civil),
Corporate Services Department

SINTERCOM INDIA LIMITED

\ Registered Office: GAT No.127, At Post Mangrul,

N Taluka Maval (Talegaon Dabhade) Pune 410507.

Tel .: +91-20-4852-2679 CIN: L29299PN2007PLC129627

Email: investor@sintercom.co.in  Website: www.sintercom.co.in
NOTICE OF 19" ANNUAL GENERAL MEETING OF THE COMPANY AND E-VOTING INFORMATION
1.The 19" Annual General Meeting (‘AGM/Meeting”) of Sintercom India Limited
(“Company”) will be held on Wednesday. 23" September. 2026 at 4:30 PM (IST)
through video conference ('VC”) / Other Audio-Visual Means (‘'OAVM') facility in
compliance with the applicable provisions of the Companies Act, 2013(“the Act”) and
the rules made thereunder and the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015, as amended, ("SEBI
Listing Obligations"), read with notifications and General Circular Nos. 14/2020 dated
April 8, 2020, 17/2020 April 13,2020,20/2020 dated December 28, 2022 and relevant
circulars issued subsequently inthis regard, the latest being 03/2025 dated September
22,2025 (collectively referred to as "MCA Circulars"),
In accordance with the aforesaid MCA Circulars the notice of the AGM along with the
Annual Report of the Company for the Financial Year 2025-2026 is sent electronically
to those Members whose email addresses are registered with the Company/ National
Securities Depository Limited (“NSDL") and Central Depositories Services (India)
Limited (“CDSL") (collectively referred to as 'Depositories')/'DPs'/ Registrar & Transfer
Agent (‘Registrar’/'RTA") on 01* September, 2026. The Company shall send a physical
copy of the Annual Report to those Members who request for the same at
investor@sintercom.co.in mentioning their Folio no./DP ID and Client ID.
Further, in accordance with the Regulation 36(1)(b) of SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, the Company is in the process of
sending a letter to shareholders whose e-mail addresses are not registered with
Company/Registrar/ DP providing the web link from where the Annual Report for FY
2025-26 can be accessed onthe Company's website.
The Notice of the AGM of the Company along with the Annual Report for the Financial
Year 2025-26 (the ‘Annual Report’) of the Company is available on the website of the
Company at www.sintercom.co.in Additionally, it can also be accessed on the
websites of NSDL at www.evoting.nsdl.com and the Stock Exchanges, viz., National
Stock Exchange of India Limited at www.nseindia.com.
Members may attend and participate in the AGM only through VC/0AVM facility, as
indicated in the Notice of the AGM. Please note that there will be no provision for
attending and participating in person at the AGM of the Company.
Instruction for remote e-Voting before and during the AGM:
Pursuantto the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 (as amended), the Secretarial
Standards on General Meetings issued by the Institute of Company Secretaries of India
and Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, each as amended, the MCA Circulars and other applicable laws, the
Company will provide the facility of remote e-Voting to its Members in respect of the
business to be transacted at the AGM and for this purpose, the Company has appointed
NSDL to facilitate voting through electronic means. Accordingly, the facility of casting
votes by a member using remote e-voting system before the AGM as well as remote e-
voting during the AGM will be provided by NSDL.
A person whose name is recorded in the Register of Members / Register of Beneficial
Owners maintained by the Depositories as of the cut-off date, i.e., Wednesday, 16"
September, 2026 (‘cut-off date') shall only be entitled to avail the facility of remote e-
Voting provided by NSDL, either prior to the AGM or during the AGM. The detailed
instructions for Remote e-voting are given in the Notice of the 19" AGM.
*The entire Shareholding of the Company is in Dematerialised form. *
The remote e-Voting facility prior to the AGM would be available during the
following period:

Bank of Maharashtra

~

corporate debtor Maharashtra, India - 411001. R "
6. | Date of closure of Insolvency 24 August 2026 Commencement of e-voting 2Fgozrg 9.00 a.m. (IST) on Sunday, 20" September,
Resolution Process
7. | Liquidation commencement date | 24 August 2026 End of e-voting Upto 5.00 p.m. (IST) on Tuesday, 22" September,
of corporate debtor (Order copy received on 27 August 2026) 2026
Name: Mr. Nitin Om Kothari

8. | Name and registration number of
the insolvency professional
acting as liquidator

Registration No.:
I1BBI/IPA-001/IP-P-02310/2020-2021/13477

9. | Address and e-mail of the
liquidator, as registered with the
Board

Registered Address: 3A-303, Whispering Palms
Building no 3 CHS Ltd, Lokhandwala Township,
Kandivali (east), Mumbai City,

Maharashtra, 400101

Email id: cakotharico@gmail.com

10. | Address and e-mail to be used for

correspondence with the liquidator

Correspondence Address: F-151, B-Wing, Express
Zone mall, Western Express Highway, Near Oberoi
Mall, Goregaon East, Maharashtra-400063

Email id: irp.omipl@gmail.com

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench V has ordered

the commencement of liquidation of the Bharucha and Motivala Infrastructure Private
Limited (Under Liquidation) on 24 August 2026.

Sd/-

Name and Signature of Liquidator- Nitin Om Kothari

Bharucha And Motivala Infrastructure Private Limited

Reg No.: IBBI/IPA-001/1P-P-02310/2020-2021/13477

AFA valid upto: June 30, 2027

Date :01 September2026
Place: Mumbai

The remote e-Voting module shall be disabled by NSDL for voting thereafter. The facility
of e-Voting will be made available during the Meeting and the Members attending the
AGM, who have not cast their votes prior to the Meeting, will be eligible to cast their
votes through e-Voting during the AGM. Once the vote on a resolution is cast by the
Member, the Member shall not be allowed to change it subsequently.

Members who have cast their vote on resolution(s) by remote e-Voting prior to the AGM
may attend/participate in the AGM through VC/OAVM but shall not be entitled to cast
their vote on such resolution(s) again at the AGM. The voting rights of Members shall
be proportionate to their share of the paid-up equity share capital of the Company as on
the Cut-off date i.e. Wednesday16th September 2026.

Registration of e-mail address with Company/DP and obtaining User ID and
Password for e-Voting

Members who have not updated their email addresses with the Company are requested
to update the same by writing at ¢sg-unit@in.mufg.com. Members holding shares in
dematerialized mode are requested to register/update their email addresses with their
respective DPs. Alternatively, the Members may register their email addresses with
MUFG Intime India Private ], the RTA of the Company. The detailed process for
registering of email addresses is provided in the Notice convening the AGM.

Any person who acquires shares of the Company and becomes a Member of the
Company after dispatch and holding shares as of the cut-off date, i.e. Wednesday, 16"

Sale Notice
For Sale of

ARMB : Ground Floor, Aurora
Towers, 9, Moledina Road,
Pune - 411001
E mail: cs8762@pnb.BANK.IN

E-Auction Sale Notice for Sale of Immovable Assets under the
Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso
to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

September, 2026 may obtain the login ID and password by sending a request at
evoting@nsdl.co.in or the Company/RTA. In case of any queries, you may refer the
Frequently Asked Questions for Members and e-Voting user manual for Members
available at the download section of www.evoting.nsdl.com or call on: 022 - 4886
7000 or send a request to Mr Sanjeev Yadav, Assistant Manager-NSDL at
evoting@nsdl.co.in. However, if the person is already registered with NSDL for remote
e-Voting, then the existing user ID and password of the said person can be used for
casting vote. If the person forgot his/her password, the same can be reset by using
‘Forgot user Details/Password’ or ‘Physical user Reset Password’ option available at
www.evoting.nsdl.com or by calling on 022 4886 7000. In case of Individual Members
holding securities in Demat mode who acquire shares of the Company and becomes a
Member of the Company after sending the Notice and holding shares as of the cut-off
date, i.e., Wednesday, 16" September, 2025, may follow steps mentioned in the notes

. —

tisna dgleia dia punjab national bank

..the name you can BANK upon !

Immovable
Properties

Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive / physical
/ symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table
herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below

against the respective properties.
SCHEDULE OF THE SECURED ASSETS

A) Dt. Of Demand Notice u/s 13(2)
of SARFESI ACT 2002

Name of the Branch Description of the Inmovable Properties

Reserve Price

Lot. Name of the Account Mortgaged / Owner's Name (Mortgagers B) Outstanding Amount EMD Date / Time of to Notice under ‘Access to NSDL e-Voting system’.
No. Name & Addresses of the Borrower / of property(ies)) & Details of the C) Possession Date u/s 13(4 _— E-Auction Helpdesk for Individual Shareholders holding securities in demat mode for any
) Possession e u ) Bid Increase il ’ g ) :
Guarantors Account encumbrances known to the secured of SARFESI ACT 2002 Amount technical issues related to login through Depository i.e. NSDL and CDSL are as given

creditors below.

D) Nature of Possession Symbolic / "
Physical / Constructive Login Type

Individual Shareholders

holding securities in

dematmode with NSDL

Helpdesk details

Individual Shareholders holding securities in demat mode
with NSDL Members facing any technical issue in login
can contact NSDL helpdesk by sending a request at
evoting@nsdl.co.in or call at toll free No.: 1800 1020
990 and 1800 2244 30

Individual Shareholders holding securities in demat mode
with CDSL Members facing any technical issue in login
can contact CDSL helpdesk by sending a request at
helpdesk.evoting@cdslindia.com or contact at 022
23058738 or 022-23058542/43

Comprehensive guidance on (a) remote e-Voting before the AGM, (b) participation in
and joining of the AGM through VC/OAVM, (c) e-Voting during the AGM and (d)
registration of email IDs, are available in the Notice of the AGM, which can be accessed
and downloaded on the Company’s website at: https://sintercom.co.in/wp
content/uploads/2025/08/AGM-Notice-2025.pdf

The documents referred to in the Notice and Explanatory Statement will be available for
inspection in electronic mode from date of circulation of this Notice up to the date of
AGM. Members are requested to write to the Company on investor@sintercom.co.in
forinspection of the said documents.

The Board of Directors has appointed Mr.Sunil G Nanal (Membership No. F5977, C.P
No: 2809), Partner M/s. Kanj & Co. LLP, Practicing Company Secretaries, as the
Scrutinizer to scrutinize the remote e-voting process as well as for e-Voting during the
AGM, in afair and transparent manner.

The results of the remote e-Voting and e-Voting during the AGM shall be declared within
two working days from the conclusion of the AGM. The results declared, along with the
Scrutinizer’s Report, shall be placed on the Company’s website at
www.sintercom.co.in and on the website of NSDL at www.evoting.nsdl.com
immediately after their declaration and communicated to the Stock Exchange where
the Company’s Shares are listed viz. NSE and be made available on the website at
www.nseindia.com.

In case of any grievances connected with facility for voting by electronic means, any
concerned person may contact Ms. Kusum Anjana, Company Secretary & Compliance
Officer of the Company at investor@sintercom.co.in or at 020- 4852 2679.

Members who would like to express their views or ask questions during the AGM may
register themselves as a speaker by sending their request from their registered email
address mentioning their name, DP Id and Client Id/ Folio No., PAN, mobile number at
investor@sintercom.co.in. Such request must reach the Company till 5.00 p.m. on
or before Wednesday, 16" September, 2026.

All that piece and parcel of Non Agricultural land
Industrial Open Plot,bearing Gat No.
465/1,Village Asavali,Tah- Khandala Dist-
Satara 412802 in the name of- Manasi Memorial
Hospital. Admeasuring Area 2533 Sq.mtr.
Boundaries: East: Water Canal, South: Plot
belongs to Vikarsh Stopings Pvt Ltd, West: Gat
No 463 (Plot belongs to Raikar), North: Plot
belongs to Vikarsh Stopings PVt Ltd
*Encumbrances : Not known

1| Branch : PUNE-BIBWEWADI/098610
MANASIMEMORIAL HOSPITAL

MANASIMEMORIAL HOSPITAL

Add:- Non Agricultural land Industrial Open Plot, bearing Gat No.
465/1,Village Asavali,Tah- Khandala Dist- Satara 412802 in the name of-
Manasi Memorial Hospital. Also at: Gat No 32/1 Behaind Khandala ST Stand
Pargaon Khandala Khandala Bavada SO Satara 412802. Manisha
Mahendra Dhumal, 35/3 Mansi Niwas opposite Sai Appartment Vitthal Wadi
Akurdi, Pune 411035

A. 09/12/2022

B. Rs. 339.24 Lakhs as on 31/07/2026
+ Charges + further interest
w.e.f 01/08/2026

C. 01/03/2023
D. Physical Open Land

Dt. 24/09/2026
11.00 Hrs to 15.00 Hrs
(with extension of 10
minutes if necessary

Rs. 59.28 Lakhs
Rs 5.93 Lakhs
Rs 1,00,000.00

Individual Shareholders
holding securities in
demat mode with CDSL

Flat No. 404, 4th Floor, “Seas Shell Charkop
Apartment CHSL”, Plot No. 5, RSC — 25, Sector
No. 8, S. No. 41, Kandivali West, Charkop,
Borivali, Dist Mumbai 400067 (Admeasuring
Area 50.18 Sq mtr built up)

*Encumbrances : Not known

2 | Branch : Kalyaninagar
1.) M/S. Renu Hospitality LLP

1) M/S. Renu Hospitality LLP, Ground Floor, Nyati Unitree, Yerwada, Nagar
Road, Pune 411006. Also at: F-801, One North Tower Spica, Sn.
133/136/137, Magarpatta Road, Hadapsar, Pune -411028. Also at: Flat No.
C-404, 4th Floor, Wing C, Annapurna Co Op. Hsg Society, Sea Shell,
Charkop, Plot No 5,Sy No. 41, Sector 8,Kandiwali West, Mumbai-400067.
2) Smt. Renu Ratan Flat No. 801, One North Tower Spica, S.No. 133P, 136P,
137P, Magarpatta Road, Hadapsar, Pune 411028. Also at: Flat No. C-404,
4th Floor, Wing C, Annapurna Co Op. Hsg Society, Sea Shell, Charkop, Plot
No 5,Sy No. 41, Sector 8, Kandiwali West, Mumbai-400067. 3) Smt. Parjeev
Kaur Flat No. 8-A, Officer Hostel, Civil Line, Fountain Chouk, Bharat Nagar
Chouk, Ludhiana, Punjab-141001. Also at: Flat No. 801, One North Tower
Spica, S.No. 133P, 136P, 137P, Magarpatta Road, Hadapsar, Pune 411028.

A. 01/12/2022

B. Rs. 4,22,31,549.65/- as on
31/07/2026 + Charges
+ further interest w.e.f 01/08/2026

C. 31/08/2023
D. Symbolic Possession

Rs. 79.70 Lakhs
Rs. 7.98 Lakhs
Rs. 1.00 Lakhs

Dt. 24/09/2026
11.00 Hrs to 15.00 Hrs
(with extension of 10
minutes if necessary

A. 09/01/2019

B. Rs. 651.37 Lakh as on 31/08/2026
+ further interest + charges
w.e.f 01/09/2026

C. 22/04/2019
D. Symbolic Possession

3 | Branch : Deccan Gymkhana Pune(094110)
M/s KP TECH IMPEX

M/s K P TECH IMPEX Prop. Mr. Manoj Kumar S Lunkad Flat No.B-
407,Sy.No.587, Hyde Park, Market Yard, Pune-411037.

Mr. Manoj Kumar S Lunkad Flat No 401,4th floor, Atharva Jayatu, Zebion
House” Final Plot No.280 Sub Plot 7, New S No 524 (Part) CTS No383/8, New
Timber Merchant Society, Ghorpadi Peth Pune-411042. Mr. Surekha Manoj
Lunkad Flat No 401, 4th Floor, Plot No.280, Sub Plot No7, New S NO 524
(Part) CTS No383/8, New Timber Merchant Society, Ghorpadi Peth, Pune-
411042.

Flat No. 401, 4th Floor, admeasuring about
77.88 Sq. Mtrs. Carpet area (including areas of
balconies) with adjoining same level terrace
having area about 104.36 Sq. Mtrs., Atharva
Jayatu, (Zebion House), Final Plot No.280 B,
Sub Plot No.07, Old S. No.213, New S.No. 524
(part), CTS No.383/8, TP Scheme No.03, New
Timber Merchant Society, Ghorpadi Peth (old
Nisbat Munjeri), Tal. Haveli, Pune-411042.
Boundaries: North: Open Space, South: Open
Space, East: Entrance, Staircase & Lift, West:
Open Space

*Property ID-PUNB8762202459
*Encumbrances : Not known

Rs.151.88 Lakhs
Rs. 15.188 Lakh
Rs. 1.00 Lakh

Dt. 24/09/2026
11.00 Hrs to 15.00 Hrs
(with extension of 10
minutes if necessary

For Sintercom India Limited
Sd/-

Kusum Anjana

Company Secretary &
Compliance Officer

M. No.: A78466

TERMS & CONDITIONS : The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions : 1) The
property/ies are being held on “AS IS WHERE IS”, “AS IS WHAT IS BASIS” WHATEVER THERE IS BASIS” . 2) The particulars of Secured Assets specified in the Schedule hereinabove have
been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation, 3) The Sale will
be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on above mentioned. 4) For detailed term and conditions of the sale, please refer

“https://baanknet.com” & www.pnbindia.in. Authorised Officer.
STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002 ’

Date :01/09/2026 Place: Pune Punjab National Bank (Secured Creditor)

Dated:02" September, 2026
Place: Pune




